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Item No. 11          Court No. 2 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

 

M.A. No.48/2022 
In 

Original Application No. 30/2022 
 
 

Afsar Ali                 Applicant 
 

Versus 
              
 State of Uttar Pradesh      Respondent(s) 
 
 

  
 

Date of hearing: 04.11.2024 
 

 
 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  

    
   

 Applicant: Applicant in Person 

Respondents: Mr. Bhanwar Pal Singh Jadon and Ms. Gargi Chaturvedi, Advocates for 
State of U.P., UPPCB 

 Mr. Bhanwar Pal Singh Jadon and Mr. Rahul Khurana, Advocates for 
Nagar Panchayat Dasna alongwith Mr. Rohit Kumar, Executive Officer 

 
 

 

ORDER 
 

1. We are informed that against order dated 04.07.2024, Executive 

Officer, Nagar Palika Parishad, Dasna has preferred Civil Appeal (Dairy) 

No.45810 of 2024 wherein Supreme Court has passed following order:- 

  “Issue notice returnable on 9th December, 2024. 
 
  In the meanwhile, there will be stay of operation of paragraph 
13 of the order dated 4th July, 2024 subject to condition of the 
appellant depositing the compensation amount in this Court on or 
before 2nd December, 2024.” 

 

2. It is stated that next date fixed before Supreme Court is 09.12.2024. 

 
3. Sh. Bhanwar Pal Singh Jadon, Advocate learned Standing Counsel 

for State of U.P has stated that for taking appropriate steps, Principal 

Annexure A/1
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Secretary was allowed time upto 31.12.2024 vide Tribunal’s order dated 

03.10.2024. 

 
4. In the above facts and circumstances, we find it appropriate to defer 

the proceedings in the matter. 

 
5. List on 08.01.2025. 

 

Sudhir Agarwal, JM 

 

 
 
 

Dr. Afroz Ahmad, EM 
 
 
 

November 04, 2024 
M.A. No.48/2022 
In Original Application No. 30/2022 
AB 
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ITEM NO.81               COURT NO.5               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 45810/2024

[Arising out of impugned final judgment and orders dated 04-07-2024
and dated 23-08-2024 in MA No. 48/2022 in OA No.30/2022 passed by 
the National Green Tribunal, Principal Bench, New Delhi]

EXECUTIVE OFFICER                                  Appellant(s)

                                VERSUS

AFSAR ALI & ANR.                                   Respondent(s)

 

Date : 09-12-2024 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Appellant(s)                    
                   Mr. Sumeer Sodhi, AOR
                   Mr. Chaitanya Sharma, Adv.                   

                   
For Respondent(s)                    

          UPON hearing the counsel the Court made the following
                             O R D E R

The amount of Rs.23,72,000/- (Rupees twenty three

lakhs seventy two thousand) shall be deposited by the

Registry in an interest bearing fixed deposit with any

nationalized bank till further orders are passed in the

appeal.

Issue  fresh  notice  to  the  second  respondent

returnable on 10th February, 2025.

Liberty  to  serve  the  standing  counsel  for  the

respondent-State, in addition.  

The  first respondent has been duly served.

(ANITA MALHOTRA)                          (ANU BHALLA)
   AR-CUM-PS                              COURT MASTER

Digitally signed by
ANITA MALHOTRA
Date: 2024.12.12
18:48:39 IST
Reason:

Signature Not Verified

Annexure A/2
441



Annexure A/3
442



443



444



445



446



Annexure A/4447



448



449



450



451



452



Annexure A/5
453


